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rural parts of Odisha, get this benefit and the objective of 'Housing for All' actually
gets achieved. In a State like Odisha which is having a large population living in the
rural areas, this would actually help them to come up to a stage in life where their
basic capabilities would also improve because of this facility. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Dr. Amar Patnaik: Dr. Fauzia Khan
(Maharashtra), Dr. John Brittas (Kerala), Dr. Sasmit Patra (Odisha), Shri Sujeet
Kumar (Odisha), Dr. Santanu Sen (West Bengal), Dr. Kanimozhi NVN Somu (Tamil
Nadu) and Shri M. Mohamed Abdulla (Tamil Nadu).

Need to address the issues for the development and welfare of tribals in Odisha

DR. SASMIT PATRA (Odisha): ~ "Thank you, hon'ble Dy. Chairman, Sir, for allowing
me to speak in my mother tongue Odia.

Hon’ble Chief Minister, Shri Naveen Patnaik, has always given priority to the
development and welfare of the tribal brothers and sisters of Odisha. In this regard,
many programs have been taken up in the State of Odisha, and due to paucity of
time, | am not delving deeper into the details. Sir, through you, | would like to draw
attention of the Government towards three vital issues relating to our tribal brothers
and sisters. The first issue is regarding the inclusion of five languages, Ho, Mundari,
Saora, Kui and Bhumijthat are spoken by the tribals of Odisha, in the Eighth
Schedule of the Indian Constitution. In this regard, our hon'ble Chief Minister has
been continuously endeavouring, and has written several letters to the Government of
India. Moreover, the Odisha Cabinet has also passed resolutions for the Kui and
Saoralanguages, and the same has the approval of the State Government also. The
second issue is regarding the inclusion of 169 communities in the Scheduled Tribes
list. These communities had requested through the Government that their
communities be included in the ST List of Odisha, and the Government of Odisha had
also duly forwarded the same to the Central Government, but the same is still
pending. The matter should be taken into consideration on priority so that the hopes
and aspirations of these tribals are realized.

The third issue is regarding the withdrawal of 18 per cent GST on Kendu
leaves. About 10 Lakh women, our tribal sisters, depend on Kendu leaf collection for
their livelihood but due to the imposition of 18 per cent GST on Kendu leaves, their

* English translation of the original speech delivered in Odia.
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livelinood is getting adversely affected. In this regard, our hon'ble Chief Minister Shri
Naveen Patnaik has written to the Central Government, and had requested the latter
to completely withdraw the 18 per cent GST on Kendu leaf in the larger interests and
welfare of the tribals of Odisha. Therefore through you, | urge upon the Government
to consider these three demands sincerely, and include Ho, Mundari, Bhumij, Saora
and Kui in the Eighth Schedule of the Indian Constitution. Secondly, it is requested
that the pending issue of including 169 tribal communities of Odisha in the ST list of
Odisha be also considered. Thirdly, the present 18 per cent GST, which has been
imposed on Kendu leaves,may be withdrawn completely. Our leader and Chief
Minister, Shri Naveen Patnaik, has been persistently endeavoring in this regard, and
we are hopeful that the Government will look into the matter in due earnestness."

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Dr. Sasmit Patra: Dr. John Brittas (Kerala),
Dr. Fauzia Khan (Maharashtra), Dr. Santanu Sen (West Bengal), Dr. Amar Patnaik
(Odisha), Shri Sujeet Kumar (West Bengal), Shri Abir Ranjan Biswas (West
Bengal), Dr. Kanimozhi NVN Somu (Tamil Nadu) and Shri M. Mohamed Abdulla
(Tamil Nadu).

Now, Shri Nagendra Ray to raise the issue of fencing on Bangladesh Border.

Issue of fencing on Bangladesh border

it TS MG (UEEE S9ITer) : IUHHTULT ST, H WA Ud @GRl & die} & R H
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